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Common Marriage Law

°38. DR, BAPU KALDATE: Will
the Minister of LAW, JUSTICE AND

COMPANY AFFAIRS be pleased to
state:

(a) whether Government propose to

:eform the marriage laws In the coun-
Ty;

(b) whether article 42 of the Cons-
titution would be invoked for the
purpose; and

(c) if not, what gteps are being
taken to have a common marriage
law in the country?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (c). There jg at present
no proposal before Government fcr
the reform of marriage laws with a.
view to having-a common marriage
law in the country.
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